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(c) whether Government have fixed
the responsibility for this negligence;
and

(d) if so, the action taken against
those held responsible?

The Minister of Defence
Swaran Singh): (a) and (b). No
serviceable automobile electrical
materials are lying in the open at the
Central Vehicle Depot, Avadi. Unser-
viceable salvage stores to the extent
of 2,290,3 tonnes—1941.5 tonnes of un-
serviceable telephone cables and the
balance unserviceable other stores—
are stocked in open areas in the Sal-
vage Sub-Depot, Avadi awaiting dis-
posal. The value of unserviceable sal-
vage stores is not readily available.

(c) and (d).

(Shri

Do not arise.

Representation from Indiang in
Malaysia

390. Shri S. K. Sambandhan: Will
the Minister of External Affairs be
pleased to state:

(a) whether the Government have
received either recently or in the past,
representations from Indian residents
in Malaysia for the posting of High
Commissioner who can speak Tamil;
and

(b) if so, the action taken or pro-
posed to be taken in this regard?

The Minister of External Affairs
(Shri M. C, Chagla): (a) and (b). No
such representation has been received
by the Ministry of External Affairs.

Children’s Film Society

391. Shri Baburao Patel: Will the
Minister of Information and Broad-
oasting be pleased to refer to the
reply given to Unstarred Question
No. 1949 on the 21st November, 1966
and state:

(a) whether any judgement has
been delivered in the Civil Suit filed
in @ Court of Delhi for the recovery
of $1000 from the former General
Secretary of the Children’s Film
Soviety; and
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(b) if so, the nature thereof?

The Minister of Information and
Broadcasting (Shri K. K. Shah). (a)
No Sir. The case is still pending in
the Court.

(b) Does not arise,

Family quarters for Jawans.

392. Shri A. K. Gopalan:
Shri Jyotirmoy Basu:
Shri C. K. Chakrapani:

Will the Minister of Defence be
pleased to state:

(a) the criterion adopted in allot-
ment of family quarters to the Jawans.
in the Army;

(b) the total number of Jawans
who have been provided with the
family quarters so far; and

(¢) what perocentage of the total
strength of jawans has been provided
with family quarters during the year
1966-677

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) Family quarters are authorised at
prescribed pecentages of the sanction-
ed establishments for different cate-
gories of Jawans in the Army. Details
in this regard have been furnished in
reply to parts (b) and (¢) of Un-
starred Question No. 56 answered in
the Lok Sabha on the 27th March,
1967. The available family quarters
are allotted in bulk to major units,
having regard to the entitlements
mentioned above. A roster is pre-
pared of applicants for family quar-
ters in the order of the dates of ap-
plication. The Unit Commander
allots the available family quarters
to individuals mainly on the basis of
seniority on this roster, having re-
gard to compassionate grounds also.
A limitation is maintained on the
period of continuous occupation of a
family quarter by a particular indi-
vidual, in order to ensure that the
available family accommodation is
occupied in turn by as many entitled
Jawans as possible, In the case of
smaller Units, there is a station pool
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of family quarters, which is similarly
administered by the Station Com-
mander.

(b) 40,942 as on the 1st January,
1967.

(c) The requisite information is
being collected and will be placed on
the Table of the House, as early as
possible.

Acoquisition of land in West Bengal

393. shri A. K. Gopalan:
‘Shri Jyotirmoy Basu:
shri C. K. Chakrapani:

Will the Minister of Defence be

pleased to state:

(a) whether some land has been
acquired by his Ministry within the
jurisdiction of Police Stations of
‘Bishunpur in Sadar Sub-Division of
24 Parganas, West Benga';

(b) if so, the area thus acquired;

(c) whether the land ig suitable for
«<ultivation; and

(d) if so, whether it is being used
for cultivation?

The Minister of State in the Minis-
4ry of Defence (Shri B, R. Bhagat):
(a) and (b). 284.18 acres of land in
Sadar Sub-Division of 24-Parganas,
West Bengal has been requisitioned.
Government’s sanction to acquire the
same also exists and proceedings
therefor will be taken up soon,

(c) and (d). The land held under
requicition is suitable for ¢ tivation
and is, in fact mosty under  un-
authorised cultivation. The auesuon
of evicling unautiiorisel ocsrupants
has eziready been tak-n up with the
State Government so as to enable con-
struction work on the land to pro-
ceed.

Tarapore Atomic Power Station

395. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
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Sbet Khngapatid Pradbani:
Shri Heerji Bhai:

Will the Prime Minister be pleased
to state the latest progress made se
far in the construction of Tarepore
Atomic Power Station?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): The progress on setting up
the Tarapore Atomic Power Station is
satisfactory and according to schedule.
The latest overall progress of work is
approximately 85 p.c. Civil engineer-
ing work is substantially complete
and a considerable amount of equip-
ment, including both the pressure
vessels, has been installed. The tur-
bine generator for Reactor No. 1 has
been erected, while that for Reactor
No. 2 is under erection. Both the
transformers, associated with the two
generators, are under erection.
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Enriched uranium fuel required
for the initial charge for Reactor
No. 1 arrived from USA in February,
1967.

Funds for Film Industry

396. Shri Ramachandra Ulaka:
Shri Dhuleshway Meena:
Shri Khagapathi Pradhani:
Shri Heerji Bhai:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Starred Ques-
tion No. 259 on the 14th November,
1966 and state:

(a) whether the details of the pro-
posal regarding creation of a special
fund to help producers and Film in-
dustry for good and purposeful Films
have since been finalised; and

(b) if so, the nature thereof?

The Minister of Information and
Broadeasting (Shri K, K. S8hah): (a)
and (b). The proposal has not been
finalised owing to difference of opinion
between the Film Industry and the
Govrnment regarding the method and
manner of utilisation of the Fund.





